
BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

 

MISC. APPLICATION IN DISPOSED OF CASES NO. 77/2025 

IN 

ORIGINAL APPLICATION NO. 294/2023 

 

IN THE MATTER OF: 

PRASOON PANT & ANR.                                  …………APPLICANT(s)                                                                                                                           

VERSUS 

UPPCB & ORS.                                               …………RESPONDENT(s) 
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1.  COMPLIANCE REPORT ON BEHALF OF UTTAR 

PRADESH POLLUTION CONTROL BOARD IN 

COMPLIANCE OF THE ORDER DATED 05.08.2025 
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PASSED BY THE HON'BLE NATIONAL GREEN 

TRIBUNAL 

2.  A COPY OF LETTER DATED 28.08.2025 IS 

ANNEXED HEREWITH AS ANNEXURE-1. 

 

3.  COPY OF LETTER DATED 07.10.2024 HAS BEEN 

ANNEXED HEREWITH AS ANNEXURE-2. 

 

4.  COPIES OF CTO DATED 18.02.2025 AND 

30.05.2025 ARE ANNEXED HEREWITH 

COLLECTIVELY AS ANNEXURE 3. 

 

5.  COPY OF INSPECTION REPORT DATED 

04.09.2025 HAVE BEEN ANNEXED HEREWITH 

AS ANNEXURE 4. 

 

6.  COPIES OF THE 6 REVOCATION LETTERS ARE 

ANNEXED HEREWITH AS ANNEXURE 5. 

 

7.  THE INSPECTION REPORTS OF 17 UNITS ARE 

ANNEXED HEREWITH COLLECTIVELY AS 

ANNEXURE-6. 

 

8.  A COPY OF LETTER DATED 04.09.2025 HAS 

BEEN ANNEXED HEREWITH AS ANNEXURE 7. 
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THROUGH COUNSEL 

BHANWAR PAL SINGH JADON 

COUNSEL FOR THE UPPCB 

EMAIL-bhanwar09jadon@gmail.com  

PHONE NO.-6375115224 

Date: 16.09.25 

Place: Noida 
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UTTAR PRADESH POLLUTION CONTROL BOARD

         
Building.No. TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226 010

     Telephone: +91-522-2720831, 2720681, 2720691 (Fax): +91-522-2720764
         

         

         
 To ,
                 M/S  RAAVI  SHARMA
                  SOHAN FOODS
                  C-63,RDC RAJNAGAR GHAZIABAD,GHAZIABAD,201001
                  GHAZIABAD
         

 
                  Kindly refer to your Consolidated Consent to Operate and/or Authorisation hereinafter referred
to as the CCA (Consolidated Consent & authorization)  application dated 20/09/2024 and received on
20/09/2024under section 25/26 of Water (Prevention & Control of Pollution) Act, 1974 as amended, under
section 21/22 of Air (Prevention & Control of Pollution) Act,1981 as amended and Authorization under the
provisions of Hazardous and Other Wastes (Management and Transboundry Movement) Rules, 2016. Your
application and the information submitted by you  have been examined along with the facts found during
inspection made by officers of UPPCB on 07/10/2024 . Your consent application is hereby refused due to
following reason.
         
Reasons :-
 
Unit has not submitted reply of clarification raised online on dated 01.10.2024 requiring following
information:-
1. Unit has not submitted reply of show cause issued by Board vide letter no. H15833/ C-1/SA-1610/
SCN/2024, dated 16.08.2024.
2. Copy of approved map from competent authority (GDA) and NOC of Fire department in regard to the
guideline issued by CPCB for hotels/banquet halls.
3. Quantity and source of water being used in unit (enclose copy of permission obtained from competent
authority or NOC from UPGWD in case of use of ground water).
4. Quantity (with basis of calculation) of trade effluent/ wastewater generation and mode of its treatment
(enclose feasibility report of effluent treatment plant installed for same).
5. No. of DG sets installed along with stack height and copy of latest stack monitoring report of DG sets
from NABL approved laboratory.

Category : ORANGE Application Id : 24763613
Ref No. -
202520/UPPCB/Ghaziabad(UPPCBRO)/CTO/both/GHAZIABAD/202
4

 Dated :  07/10/2024

Sub : Consolidated Consent to Operate and/or Authorisation hereinafter referred to as the
CCA (Consolidated Consent & authorization) Application under section 25/26 of Water
(Prevention & Control of Pollution) Act, 1974 as amended, under section 21/22 of Air
(Prevention & Control of Pollution) Act, 1981 as amended and Authorization under the
provisions of Hazardous and Other Wastes (Management and Transboundry
Movement) Rules , 2016.
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6. Quantity of municipal solid waste generated from project and mode of its treatment and disposal. 7.
Compliance status of direction no. 76 issued by CAQM, Delhi regarding operation of DG sets, if any.
8. balance sheet submitted by unit for verification of submitted fee is not C.A. certified, please provide
certified copy of latest balance sheet.
9. Copy of land ownership/ lease deed, FSSAI registration, GST registration, partnership deed, electricity
bill etc. 10. Actual date of starting operation for verification of outstanding fee.
 
"After the rejection of the consent application form of the industries and projects under the Acts, when the
application is received again through the online portal Nivesh Mitra, then the consent fee of one year from
the consent fee deposited earlier will be forfeited and the consent fee of the remaining years will be adjusted
as the consent renewal fee for the next years and only the initial fee for the first year will be deposited for
obtaining the consent (water/air)."
                   
					                 The Consolidated Consent to Operate and/or Authorisation hereinafter referred to as the CCA
(Consolidated Consent & authorization) Application under section 25/26 of Water (Prevention & Control of
Pollution) Act, 1974 as amended, under section 21/22 of Air (Prevention & Control of Pollution) Act, 1981
as amended and Authorization under the provisions of Hazardous and Other Wastes (Management and
Transboundry Movement) Rules , 2016  is hereby refused. Further, you are hereby informed to comply with
the mandatory provisions of Water Act 1974, Air Act 1981 and HWM Rules 2016
         
             This order is issued with the approval of competent authority.
         

( Authorized Signatory )
         

VIKAS MISHRA        
REGIONAL OFFICER         

                   
                   
Copy To -
 
CEO-1, UPPCB, LUCKNOW.
                   

VIKAS MISHRA        
REGIONAL OFFICER         

( Authorized Signatory )
         

Vikas 
Mishra

Digitally signed 
by Vikas Mishra 
Date: 
2024.10.07 
14:23:52 
+05'30'

Vikas 
Mishra

Digitally signed 
by Vikas Mishra 
Date: 2024.10.07 
14:24:00 +05'30'
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UPPCB

षण नियंत्रणऋ
ण

 बा

मिशन LiFE - पर्यावरण के लिए जीवन शैली LiFE
(Lifestyle For Environment)

जनसहभागिता का सन्देश

स्वच्छता – देशसेवा में अपने परिवेश की स्वच्छता हेतु अपना सक्रिय योगदान सुनिश्चित करें

Lifestyle for
Environment

संकल्प लें - एकल उपयोग प्लास्टिक उत्पाद जैसे कप, तश्तरी, चम्मच, स्ट्रॉ, ईयरबड्स आदि का उपयोग न हो एवं
पर्यावरण अनुकूल विकल्पों जैसे कागज /पत्तों से बने दोने या कटलरी को प्राथमिकता दी जाय |

एकल उपयोग प्लास्टिक उत्पाद के प्रयोग को रोकने एवं प्लास्टिक बैग के बजाय कपड़े के थैले का उपयोग करने मात्र

से 375 मिलियन टन ठोस (प्लास्टिक) कचरे का उत्सर्जन बचाया जा सकता है।

चक्रीय अर्थव्यवस्था (सर्कुलर इकोनॉमी) का समुचित कार्यान्वयन वर्ष 2030 तक लगभग 14 लाख करोड़ रुपये की
अतिरिक्त बचत उत्पन्न कर सकता है | वेस्ट / अपशिष्ट फेकने के पूर्व सोचें, ये किसी का संसाधन तो नहीं ...?

अनुपयोगी इलेक्ट्रिक / इलेक्ट्रॉनिक उत्पाद को कचरे में फेकने से रुकें | इसके उपयुक्त निस्तारण हेतु इसे प्राधिकृत ई –
वेस्ट रीसाइकलर को दें | प्राधिकृत ई-रीसाइक्लिंग इकाई में अनुपयोगी इलेक्ट्रिक / इलेक्ट्रॉनिक उत्पाद को देने मात्र से

0.75 मिलियन टन तक ई-कचरे का पुनर्चक्रण किया जा सकता है एवं ई-कचरे के विषम पर्यावरणीय दुष्प्रभाव से
बचा जा सकता है।

बाहर जाते समय सोचें कि क्या आपको वास्तव में परिवहन की आवश्यकता है वह भी क्या व्यक्तिगत रूप से ?

छोटी दूरी के लिए पैदल चलना पसंद करें, अथवा सम्भव हो तो कार पूल के रूप में संसाधन को साझा करें अथवा
सार्वजनिक परिवहन पर विचार करें

घरेलू स्तर पर कम से कम ठोस अपशिष्ट का उत्सर्जन करें और इनका प्रथाक्कीकरण करें

उपयोगी शेष खाद्य सामग्री आपके स्वयं प्रयास अथवा निकटस्थ सक्रिय स्वयं सेवी संस्थाओं की सहायता से समाज के

वंचित वर्ग तक पहुंचाई जा सकती है | वहीं अनुपयोगी भोजन /खाद्य सामग्री को कंपोस्ट (वर्मी कम्पोस्ट) करने से 15

अरब टन भोजन को नष्ट होने से बचाया जा सकता है।

ध्यान रखें - उपयुक्त नल और शावर के उपयोग से पानी की खपत को 30 - 40% तक कम किया जा सकता है। एवं
उपयोग में न होने पर नलों को बंद रखने मात्र से 9 ट्रिलियन लीटर पानी बचाया जा सकता है

ट्रैफिक लाइट/रेलवे क्रॉसिंग पर कार/स्कूटर के इंजन बंद करने मात्र से 22.5 बिलियन kWh तक ऊर्जा की बचत हो
सकती है

परम्परागत बल्ब के स्थान पर CFL का उपयोग बिजली की खपत में प्रभावी कमी लाते हैं | उपयोग में न होने पर

बिजली उपकरणों को बंद करें | स्टार रेटेड विद्युत उपकरणों के उपयोग को प्राथमिकता दें

हमारे द्वारा अपनी जीवन शैली की प्राथमिकताओं का उचित और पर्यावरण अनुकूल पुनर्निर्धारण समाज और पर्यावरण के

प्रति हमारा दायित्व है ।
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Uttar Pradesh Pollution Control Board

             Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
             Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

______________________________________________________________________________________

                                                                                    
Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and  under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 

                                                                                    
CCA is hereby granted to PIND BALLUCHI UNIT OF EXCELLENCE HOSPITALITY located at
Shop No-303 in Panchsheel Square, At Plot No. C-3, Crossing Republic, Village Dundahera,
Ghaziabad,GHAZIABAD,. subject to the provisions of the Water Act, Air Act and the orders that may be
made further and subject to following terms and conditions :-
1.					This CCA PIND BALLUCHI UNIT OF EXCELLENCE HOSPITALITY granted for the period from
18/02/2025 to 31/03/2029 and valid for manufacturing of following products.

                                                                                    

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) 	The daily quantity of effluent discharge (KLD) :-

                                                                                    

                                                                                    
(ii)	Trade Effluent Treatment and Disposal :-The applicant shall operate  Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.
		In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately. 
(iii)	The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

                                                                                    
Industrial Effluent Quality Standard

 

Category : GREEN Application Id : 30236216
232208/UPPCB/Ghaziabad(UPPCBRO)/CTO/both/GHAZIABAD/2025 Date: 18/02/2025

To,

M/s

PIND BALLUCHI UNIT OF EXCELLENCE HOSPITALITY

Shop No-303 in Panchsheel Square, At Plot No. C-3, Crossing Republic, Village Dundahera,
Ghaziabad,GHAZIABAD,

S
No

Product Quantity Unit

1 Restaurant with
seating capacity

65 Numbers/Day

Kind of Effluent Quantity(KLD) Treatment facility Discharge point

Domestic 3.5 Septic Tank CSTP TO SEWER
LINE

Industrial 1.2 Oil & Grease Trap CSTP TO SEWER
LINE
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(iv)	Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.
(v)	The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

                                                                                    

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-
i)	The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards. 

                                                                                    
Air Pollution Source Details

 

                                                                                    
Emmission Quality Standards

 

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately
(ii) The unit will not use any type of restricted fuel.
iii)	Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-
Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

                                                                                    

4. 	Essential documents to be submitted by the Industry/Unit as Applicable :-
(i)	Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(ii)	Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
5.	Competent Authority reserves the right to change/modify/add any time any condition of this CCA.
6.	Unit has to comply  with the following specific &  general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.

S.No. Parameter Standard
1 COD 250 mg/l
2 BOD 30 mg/l
3 Oil & Grease 10 mg/l

S No. Parameters Standards

S No. Air
Pollution
Source

Type of fuel Stack no Control
Device

Height of
Stack

S No. Stack no Parameters Standards

Standards for
Noise level in
db(A) Leq

Industrial
Area

Commercial
Area

Residential
Area

Silence
Zone

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

75 70 65 55 55 45 50 40
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7.	In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.
8.	If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

                                                                                    
General Conditions:-
1.	The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.
2.	The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.
3.	Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.
4.	The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant. 
5.	The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof
6.	The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7.	The industry shall provide Inspection Book at the time of inspection to the Board's officials.
8.	Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.
9.	The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only. 
10.	In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.
11.	The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point
12.	The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

                                                                                    
Specific Conditions:-
1.	This CTO will be subject to the final decision of Hon’ble High Court of Allahabad in writ C no. 7543 of
2024 in the matter of M/s Pind Balluchi (Unit of Excellence Hospitality)  Vs State of U.P. & Ors.
2.	In case of usage of ground water, the project Proponent must obtain NOC from CGWA within 01 month
from the date of issue of CTE/CTO/CCA, unless falling in exempted category as per MoJS Guidelines dated
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24.09.2020 and amendments dated 29.03.2023 thereto.
3.	No DG set or other emission source will be installed without valid CTE/ CTO from Board.
4.	Unit shall not use any type of banned fuel in compliance of direction issued by CAQM & AA, Delhi.
5.	Unit shall comply with the ‘General standards for discharge of Environmental Pollutants Part A: Effluents’
notified under Schedule VI in Environment (Protection) Rules, 1986.
6.	Unit shall ensure that overall waste water generation is less than 10 KLD, failing which this CTO shall be
deemed void.

                                                                                    
                                                                                    

 REGIONAL OFFICER, GHAZIABAD.
Copy to:

                                                                                    
CEO-1, UPPCB, LUCKNOW.

                                                                                    
REGIONAL OFFICER, GHAZIABAD.

                                                                                    

Vikas 
Mishra

Digitally signed 
by Vikas Mishra 
Date: 2025.02.18 
15:58:59 +05'30'

Vikas 
Mishra

Digitally signed 
by Vikas Mishra 
Date: 
2025.02.18 
15:59:11 +05'30'
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Uttar Pradesh Pollution Control Board

             Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
             Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

______________________________________________________________________________________

                                                                                    
Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and  under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 

                                                                                    
CCA is hereby granted to PUNJVILLA FOODS LLP (GARAM DHARAM) located at PLOT NO. 1,
NAMBARI NAGAR NIGAM-4, VILL. -ARTHLA,  G.T. ROAD, PARGNA - LONI,
GHAZIABAD,GHAZIABAD,201010. subject to the provisions of the Water Act, Air Act and the orders
that may be made further and subject to following terms and conditions :-
1.					This CCA PUNJVILLA FOODS LLP (GARAM DHARAM) granted for the period from 26/05/2025 to
31/07/2026 and valid for manufacturing of following products.

                                                                                    

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) 	The daily quantity of effluent discharge (KLD) :-

                                                                                    

                                                                                    
(ii)	Trade Effluent Treatment and Disposal :-The applicant shall operate  Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.
		In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately. 
(iii)	The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

                                                                                    
Industrial Effluent Quality Standard

 

Category : ORANGE Application Id : 31870429
240273/UPPCB/Ghaziabad(UPPCBRO)/CTO/both/GHAZIABAD/2025 Date: 30/05/2025

To,

M/s

PUNJVILLA FOODS LLP (GARAM DHARAM)

PLOT NO. 1, NAMBARI NAGAR NIGAM-4, VILL. -ARTHLA,  G.T. ROAD, PARGNA -
LONI,  GHAZIABAD,GHAZIABAD,201010

S
No

Product Quantity Unit

1 RESTAURANT - 220
SEATING

Metric Tonnes/Day

Kind of Effluent Quantity(KLD) Treatment facility Discharge point

Domestic 3.0 KLD Septic Tank Through sewer
line connected to

STP

Industrial 1.6 KLD ETP Drain
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(iv)	Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.
(v)	The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

                                                                                    

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-
i)	The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards. 

                                                                                    
Air Pollution Source Details

 

                                                                                    
Emmission Quality Standards

 

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately
(ii) The unit will not use any type of restricted fuel.
iii)	Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-
Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

                                                                                    

4. 	Essential documents to be submitted by the Industry/Unit as Applicable :-
(i)	Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(ii)	Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
5.	Competent Authority reserves the right to change/modify/add any time any condition of this CCA.
6.	Unit has to comply  with the following specific &  general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and

S.No. Parameter Standard
1 COD 250 MG/L
2 BOD 30 mg/l
3 OIL & GREASE 10 mg/l
4 TSS 100mg/l

S No. Parameters Standards

S No. Air
Pollution
Source

Type of fuel Stack no Control
Device

Height of
Stack

S No. Stack no Parameters Standards

Standards for
Noise level in
db(A) Leq

Industrial
Area

Commercial
Area

Residential
Area

Silence
Zone

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

75 70 65 55 55 45 50 40
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Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7.	In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.
8.	If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

                                                                                    
General Conditions:-
1.	The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.
2.	The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.
3.	Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.
4.	The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant. 
5.	The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof
6.	The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7.	The industry shall provide Inspection Book at the time of inspection to the Board's officials.
8.	Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.
9.	The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only. 
10.	In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.
11.	The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point
12.	The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

                                                                                    
Specific Conditions:-
1.Unit shall submit NOC for abstraction of ground water from UPGWD.
2.MSW waste should be suitable segregated. A separate and isolated MSW collection center should be
provided.
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3.Unit shall comply Hazardous rule 2016 and Solid waste rule 2016 as amended.
4.Unit shall comply green belt the guidelines issued vide Board office order no. H10405/220/2018/02 Dt.
16-02-2018.
5.Unit shall comply Plastic waste management rule 2016 as amended.
6.Unit shall comply directions issued by Hon’ble NGT/High court/Supreme Court/CPCB/UPPCB/ CAQM
from time to time.
7.Unit has submit balalce sheet for fee verification.

                                                                                    
                                                                                    

 REGIONAL OFFICER, GHAZIABAD
Copy to:

                                                                                    
CEO-1, UPPCB, LUCKNOW

                                                                                    
REGIONAL OFFICER, GHAZIABAD

                                                                                    

Ankit 
Singh

Digitally signed 
by Ankit Singh 
Date: 
2025.05.30 
18:41:07 
+05'30'

Ankit 
Singh

Digitally signed 
by Ankit Singh 
Date: 
2025.05.30 
18:41:22 +05'30'

1635



1636



ANNEXURE-41637



1638



UPPCB 

Regional Office, U.P. Pollution Control 
Board, 

Ghaziabad 

Website- www.uppcb.com, e-mail:roghaziabad@uppcb.in 

Ht HrT: ...2...//-260/2025 

I49 M/s Swaad-E-Puniab, Plot No-7 Sector.5. Raiendra Nagar, GHAZIABAD 

yao y-22897/1/Tst-288/IOATO-o/ 2025 fciF 17.01.2025 

Aafy afe : Ig0ydoyHo-2, HGC 16, TERI, 
HAY : TC-12V, fat qus, tHft 8, igT5 26010 

ÝIAIG-201012 1-0120-4160108 
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M/s Swaad-E-Punjab, Plot No-7 Sector-5, Rajendra Nagar, 
GHAZIABAD fr9 

1.2025 or fra 

04.09.2025 

4l y22897 /-1/vHs-288 /IOato=to /2026 fais 17.01.2025 He4 1 
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M/s Clarks Inn Apple Tree, C-2, Raj Nagar District Centre, Ghaziabad-
201001 dh fujh{k.k vk[;kA  

  

 

mijksDr fo"k;d bdkbZ dk fujh{k.k fnukad 04-09-2025 dks fd;k x;k FkkA fujh{k.k 

ds le; LFky ij fcfYMax [kkyh ik;h x;h rFkk mDr bdkbZ ds uke ls mDr LFky ij 

orZeku es dksbZ gkWVy fo|eku ugh gSA fujh{k.k ds nkSjku mDr LFky [kkyh ik;k x;kA  

 

 

 ¼foiqy dqekj½ 

lgk;d Ik;kZoj.k vfHk;ark 

 

{ks=h; vf/kdkjh 
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818594/2025/CIR1-UPPCB

1

File No. UPPCB-CRCL0MISC/2485/2025-CIR1-UPPCB (Computer No. 363805)

Generated from eOffice by NAVIN SINGH RAWAT, SCL(NSR)-CIR1-UPLPCB, SENIOR CLERK, UTTAR PRADESH POLLUTION CONTROL BOARD on 15/07/2025 12:22 pm
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T Misc. Application in Disposed of Cases No-77/2025 In Original 
Application No-294/2023 Prasoon Pant & Anr. Versus Uttar Pradesh Pollution 

Control Board & Ors. 3 SOHO HgU ja s, dg gRI Ty4 

T29.25 

33/n ss:M 
N. Te hildn 

ANNEXURE-61649



pufer fGINGrN, Tfrrer� 3TÈNT HRT 966/yia/sg 294/ 2023/ 

tfoT Misc. Application in Disposed of Cases No-77/2025 In Original 

Application No-294/2023 Prasoon Pant & Anr. Versus Uttar Pradesh Pollution 

Control Board & Ors. 3-T BOHO VEgU als, r35 SIRI ofyy 

HotelMoish(old Name Hafel Koyl motad ) 

f M/s Ne w Nqme 
eeeeeesss 
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fy foto, nfTE TI HGIT 966//a/st294/ 2023/ 

f Misc. Application in Disposed of Cases No-77/2025 In Original 

Application No-294/2023 Prasoon Pant & Anr. Versus Utar Pradesh Pollution 

Control Board & Ors. ITÍa GO9O HqqUT fAqU ds, GrgT5 GRI oftu 
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UlT Misc. Application in Disposed of Cases No-77/2025 In Original 

Application No-294/2023 Prasoon Pant & Anr. Versus Uttar Pradesh Pollution 

Control Board & Ors. 3tT S09O HGYUT g , gIRT of4Y 
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IÍes fMeleo, frAE STT HT 968/ya/ag294/2023/ 

uG Misc. Application in Disposed of Cases No-77/2025 In Original 
Application No-294/2023 Prasoon Pant & Anr. Versus Uttar Pradesh Pollution 
Control Board & Ors. TG 3O9O VGyUT s, g1 EIRI ofyy 

nidtmy.BAb..aBaedGhesietd 

Tehildar 
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qIT Misc. Application in Disposed of Cases No-77/2025 In Original 

Application No-294/2023 Prasoon Pant & Anr. Versus Uttar Pradesh Pollution 

Control Board & Ors. 3T OJO HEyUT U s, 5 ERT yY 
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3T 

Tonderity 

. Tebida 
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raley fMelio, nforIE TANT T 966/yTia/sg-294/2023/ 

tT Misc. Application in Disposed of Cases No-77/2025 In Original 

Application No-294/2023 Prasoon Pant & Anr. Versus Uttar Pradesh Pollution 

Control Board & Ors. 3T BOHO HGYUT AU , g gNI T44 

CHoel Hauelike.4,).t.e1.. 
Vasyndha, 

2s29| 0S 

He 

ITehi) dey 
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ufes foTilo, ftrATg `NT HT 966/yi/s0y- 294/2023/ 

fsT Misc. Application in Disposed of Cases No-77/2025 In Originl 

Application No-294/2023 Prasoon Pant & Anr. Versus Uttar Pradesh Pollution 

Control Board & Ors. 3fT SOTO VqYT frar as, TgTG ENI ofrya 

(ucqU fay eT Ug)3ef4, 1974 T RT-33Y 

g 9 45u 

........... 
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Vawndharg Ghajobod ta 

ofeeB,GNzioby 

goil) 6919) 
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fT Misc. Application in Disposed of Cases No-77/2025 In Original 

Application No-294/2023 Prasoon Pant & Anr. Versus Uttar Pradesh Pollution 

Control Board & Ors. 3T GO9O yGgy fua s, cg gRI oy 
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ufes forÊ, foAIG 
2025 f¢i# 28.08.2025 guT 

HTRT 0T 966/yâ/ 3y 294/2023/ 
TfdT F0YAT HAft RI 

VE,upreß 

ifT Misc. Application in Disposed of Cases No-77/2025 In Original 

Application No-294/2023 Prasoon Pant & Anr. Versus Uttar Pradesh Pollution 

Control Board & Ors. $ 3-T BOIO YCquT uT as, YTG gRT ÍTYY 

FF3, plotNo-o4, Ardang Apantment 
Naveen BhopüajzyHtg 

Tt priars 

5/04| 2025 
JE, VPpet 
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prufry for, nfUTA, 0AT 966/yT/3-294/ 2023/ 

qtfT Misc. Application in Disposed of Cases No-77/2025 In Original 

Application No-294/2023 Prasoon Pant & Anr. Versus Utar Pradesh Pollution 

Control Board & Ors. Tt SOYO Yqqu frua ae, YG RI #fAqy 

g.25 N.Ehildgy 
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rfes fetari, nftrrerz 
2025 f-i 28.08.2025 3TYIT 

ITÈNT ÝGT 966/Todi/Tg-294/2023/ 
yfog iyat Hfaft ERI ft oraÁT 

qnT Misc. Application in Disposed of Cases No-77/2025 In Original 

Application No-294/2023 Prasoon Pant & Anr. Versus Utar Pradesh Pollution 

Control Board & Ors. 3TT BO90 VGYU ya qts, G GIRT fyg 

JE, Uppes 

(old Ngme-Shsth aodhi(fond Foest6S 
s ectoórBtoeegPtetuqk7yee 

N. Tehildgy 
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alfT Misc. Application in Disposed of Cases No-77/2025 In Original 

Application No-294/2023 Prasoon Pant & Anr. Versus Utar Pradesh Pollution 

Control Board & Ors. > fT sOYO Vqy a s, y- gRI Bftyy 

old man-Vigima Hespilality ip, 62 Ae7Y 

AEE UPPB N 
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qiG Misc. Application in Disposed of Cases No-77/2025 In Original 

Application No-294/2023 Prasoon Pant & Anr. Versus Uttar Pradesh Pollution 

Control Board & Ors. 3rG SOTO yqgu faUT as, ATG ERI fTYY 

C.......... 
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qi0 Misc. Application in Disposed of Cases No-77/2025 In Original 

Application No-294/2023 Prasoon Pant & Anr. Versus Uttar Pradesh Pollution 

Control Board & Ors. 3 JO9O YGgUT fT as, irg- GIRI hfqy 
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wfafaft 

Reglonal Office, U.P. Pollutlon Control Board, Ghaziabad 
Website- www.uppcb.up.gov.in, e-mail:roghaziabad@uppcb.in 

W : 1006/yot/loyo-294/ 2023/2026 

List Attached 

T4qt Consolidated Consent to Operate and Authorizaton hereinafner referred to as the CCA 
(Consolidated Consent & authorization) (Fresh) under Section-25 of the Water (Prevention 
& Control of Pollution) Act, 1974 and under Seetion-21 of the Air (Prevention & Control of 
Pollution) Act, 1981-reg. 

Ankit 
Singh 

Ankit 
Singh 

fts o4.09.2025 

Digitally lgned 
by Anke singh 

Date: 2025.09,04 
125635 +os"3 

Date 

12544+oe 

r rtera : fOyOgHO-2, tec16, qT, IforTE-201012 r4-01204160108 TTGY : TC12V, fatt s, TIH R, GETG 226010 

ANNEXURE-71666



Sr. No Party Name Complying Status Remarks

1 M/s Elara Banquet Hall, INS-9, Sector-4, Vasundhara, Ghaziabad Complying CTO Granted 

2 M/s Ram Vatika Community Center, Village Sikandarpur, Opp.

Hindon Airport, Ghaziabad- 201004

Complying CTO Granted 

3 Vanchu Hut, H-70, Ground Floor, Block-H, Shop No. 6 & 7,

Pratap Vihar, Sector-12, Ghaziabad- 201012

Complying CTO Granted 

4 M/s Flock O Clock, Shop No. D27, Gaur Central Mall, Raj

Nagar, Ghaziabad-201002

Complying CTO Granted 

5 M/s Shree Rathnam, Near Kaushambi Metro Station,

Kaushambhi, Ghaziabad- 201012

Complying CTO Granted 

6 Shopprix Mall, Kaling Marg, Sector 5, Vaishali, Ghaziabad-

201001

Complying CTO Granted 

7 M/s Garam Dharam, Plot No-1, Arthla, Mohan Nagar, Ghaziabad-

201007

Complying CTO Granted 

8 M/s Hotel Grand Tushar, 178, bagh Bhtyari, Chudhary More,

G.T. Road Near Railway Station, Ghaziabad-201001

Complying CTO Granted 

9 M/s The Walk Restaurant Bar & Hookah Bar, C-69, RDC,

Rajnagar, Ghaziabad- 201002

Complying CTO Granted 

10 M/s Megatech Products Pvt. Ltd, D-3,4, and 5 Rajnagar,

Ghaziabad. KF-7, Kavi Nagar, Ghaziabad-201001

Complying CTO Granted 

11 M/s Handi Restourant, R-1/77, RDC, Rajnagar, Ghaziabad-

201002

Complying CTO Granted 

12 M/s Walk In The Woods Pvt. Ltd., Gour Height, Shop No-

12,13,14, GF and LGF-1, Sec-4, Vaishali, Ghaziabad- 201019

Complying CTO Granted 

13 M/s Kinsfolk Hotel & Banquets Hall, Plot No-19, Sector-3,

Vasundhara, Ghaziabad- 201012

Complying CTO Granted 

14 M/s Radha Govind Vatika party Lower, Plot No. 10, Sector-10,

Jain Mandir Road, Vasundhara, Ghaziabad - 201012

Complying CTO Granted 

15 M/s Welcome Om Green Fous, Village Sikandarpur, Opp.

Hindon Airport, Ghaziabad- 201004

Complying CTO Granted 

16 M/s Raj Farms, Khasra No. 293, Village Sikandarpur, Opp.

Hindon Airport, Ghaziabad- 201004

Complying CTO Granted 
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Sr. No Party Name Complying Status Remarks

17 M/s Royal farmhouse, Khasra No. 124/293, Village Sikandarpur,

Opp. Hindon Airport, Ghaziabad.

Complying CTO Granted 

18 M/s Signature Farms, Khasra No. 122/293, Village Sikandarpur,

Opp. Hindon Airport, Ghaziabad- 201004.

Complying CTO Granted 

19 M/s Gokul Dham, Khasra No. 162/3, Village Sikandarpur, Opp.

Hindon Airport, Ghaziabad- 201004.

Complying CTO Granted 

20 M/s Palki Farms, Khasra No317, Village Sikandarpur, Opp.

Hindon Airport, Ghaziabad.- 201004

Complying CTO Granted 

21 M/s Lotus Farms, Sikandarpur, Bhopura, Near Hindon Domestic

Airport, Ghaziabad- 201004.

Complying CTO Granted 

22 M/s Mahasja Shiknji & Restaurant, Delhi Meerut Road,

Kadarabad Modinagar, Ghaziabad- 201204.

Complying CTO Granted 

23 M/s Spice Gardeen Restaurant & Benquet Hall, V.S. Food Opp.

Police Station, Uppar Bazar, Near Railway Road, Modinagar,

Ghaziabad - 201204

Complying CTO Granted 

24 M/s Khatu Shyam Restaurant (Manpango Pizza), M-35, Pratap

Vihar, Sector 12, Ghaziabad- 201009

Complying CTO Granted 

25 Mahagun Metro Mall Gautam Palvi Road, Sector 3F, Vaishali,

Ghaziabad, -201001  E-mail: info@mahagunindia.com

Complying CTO Granted 

26 Ansal Plaza Mall, Opposite Dabur Chowk, Vaishali, Ghaziabad

Email: ahl@ansals.com

Complying CTO Granted 

27 Jaipuria Mall, Ahinsa Khand-1, Indirapuram, Ghaziabad. E-mail:

info@jaipuriagroup.com

Complying CTO Granted 

28 EDM Mall, Plot No. 1, Kaushambi, Ghaziabad, UP 201001, E-

mail: info@eastdelhimall.com

Complying CTO Granted 

29 Silver Spoons, C7, Vasundhara, Sector 18, Vasundhara,

Ghaziabad, UP 201012

Complying CTO Granted 

30 Golden Tulip, C-5, Sector 18, Vasundhara, Ghaziabad, UP

201012

Complying CTO Granted 

31 Vintage Banquets, CP-5, Sector 9, Vasundhara, 201012,

Ghaziabad, UP, E-mail: info@vintagebanquets.com

Complying CTO Granted 
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Sr. No Party Name Complying Status Remarks

32 Galaxy Mall, 64/5, Site 4, Sahibabad Industrial Area, Ghaziabad-

201001

Complying CTO Granted 

33 Hotel Crystal Palace, Plot Number 2163, Sector 16A,

Vasundhara, Ghaziabad, UP 201012

Complying CTO Granted 

34 Mukut Regency Hotel, CC-1, Sector 13, Vasundhara, Ghaziabad,

UP 201012. E-mail: info.hotelmukutregency@gmail.com

Complying CTO Granted 

35 Hotel RK Residency, Plot no 2159, Opp Awas Vikas Complex

Sector 16, Vasundhara, Ghaziabad 201012, E-mail:

contact@hotelrkresidency.in

Complying CTO Granted 

36 Eros Mall, 2nd Floor, Eros Market Place, Padmana Naidu Marg,

Shakti Khand 2 (Opposite DPS), Indirapuram, Ghaziabad –

201014

Complying CTO Granted 

37 Clarks Inn, Plot No 41, Kaushambi, Ghaziabad 201010, E-mail:

centralreservations@clarksinn.in

Complying CTO Granted 

38 The Vaishali Inn, 339A, Sector 4, Vaishali, Ghaziabad 201010 Complying CTO Granted 

39 Banana Tree Hotel, Plot No. 14, 2, Plot Alpha, Sahibabad

Industrial Area Site 4, Sahibabad, Ghaziabad, Uttar Pradesh

201010, E-mail: Reservationbananatreehotel@yahoo.com

Complying CTO Granted 

40 Hotel Sunshine Park, Chander Nagar, Near Anand Vihar Railway

Terminal Ramprastha Colony, Block D. Surya Nagar Delhi, D-1,

Dr Bhabha Marg, Ghaziabad, Uttar Pradesh 201011

Complying CTO Granted 

41 Hollywood Dreams Gaur Ganga 2, Sector 4, Vaishali, Ghaziabad

201010, E-mail: info@hollywooddreams.in

Complying CTO Granted 

42 Signature Global Mall, Sector 3, Vaishali, Ghaziabad – 201001 E-

mail: info@signatureglobal.in

Complying CTO Granted 

43 OYO 11452 Golden Castle Lodge 11, KH No. 1/11, Indirapuram,

Ne Khand I, Ghaziabad-201014

Complying CTO Granted 

44 OYO 1391 Hotel Pushpa Vilas, Plot No. 584, Near Pushpanjali

Crosslay hospital, Sector 1, Vaishali, Ghaziabad-201010

Complying CTO Granted 

45 West View Hotel, 106, Modeltown, G.T. Road, Near Navrang

Cinema, Model Town, Ghaziabad-201001

Complying CTO Granted 

46 Rousha INN, D-81, Kaushambi, Near metro station, Kaushambi,

Ghaziabad-201010

Complying CTO Granted 

47 Le Crescent, Plot no-14a, Mall road, Near DPS school, Old

building, Ahinsa khand-2, Indirapuram, Opposite Cloud 9,

Ghaziabad- 201 014

Complying CTO Granted 
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Sr. No Party Name Complying Status Remarks

48 Rajpath Residency, D-31, Kaushambi, EDM Mall road, Opposite

Anand vihar rail Station, Ghaziabad-201001

Complying CTO Granted 

49 Dr. Chef/Neha Sharma, MS-1, Sector-12, Pratap Vihar, Nagar

Nigam Zone- II, Ghaziabad- 201001

Complying CTO Granted 

50 M/s Rajendra Club, K.K. Enterprises (Bandhan Banquet), Gole

Park, Sector-3, Rajender Nagar, Sahibabad, Ghaziabad 201005

Complying CTO Granted 

51 M/s Wah Ji Wah (MS Foods), Plot No. 05, Naveen Park,

Sahibabad, Ghaziabad-201005

Complying CTO Granted 

52 Sri Rohit Ahuja S/ Sri Vijay Ahuja M/s New Poul restaurant, 125-

B/1A, Anand Industrial area, Mohan Nagar, Ghaziabad-201007

Complying CTO Granted 

53 M/s Mahipal Yaduvanshi Restaurant, Near A Block, Shivpuri,

Ghaziabad Nagar Nigam, Zone-9, Ghaziabad-201009

Complying CTO Granted 

54 M/s Real Flavour UP (Dosa Factory) Plot No. 06, Main G.T.

Road Sector-5, Rajendra Sahibabad, Ghaziabad- 201005

Complying CTO Granted 

55 M/s Ahuja Vaishno Bhojnalaya, Mohan Nagar, Ghaziabad-

201007

Complying CTO Granted 

56 M/s Food Work Shop, C-84, RDC Raj Nagar, Ghaziabad- 201002 Complying CTO Granted 

57 M/s Urbon Punjab Foods Pvt. Ltd., Windsor Market, Shop No-

29, Vaibhav Khand, Indirapuram, Ghaziabad- 201014

Complying CTO Granted 

58 M/s Angithi Dhaba, Arthla Mohan Nagar, Ghaziabad- 201007 Complying CTO Granted 

59 M/s Maa Ambey Foods, C-51, RDC, Rajnagar, Ghaziabad-

201002

Complying CTO Granted 

60 M/s Anu Da Rendezvous, C-9697, RDC, Rajnagar, Ghaziabad -

201002

Complying CTO Granted 

61 M/s Kamal Dhaba, Sector-16, Vasundhara, Ghaziabad- 201012 Complying CTO Granted 

62 M/s Rosellia Suites & Benquet Hall, Plot No.-Cp-04, Sec-11,

Vasundhara, Ghaziabad- 201012.

Complying CTO Granted 

63 M/s Green Valley, Khasra No. 372, Green Velly Farm House,

Sikandarpur, Ghaziabad- 201004

Complying CTO Granted 

64 M/s Friends Hospitality, 4th Floor, D-27, RDC Raj Nagar, 

Ghaziabad-201002

Complying CTO Granted 

65 M/s Pind Baliuchi (Unit of Excellence Hospitality) Shop No. 303,

In panchsheel square at plot no C3, Crossing republic Village

Dundahera, Ghaziabad-201016

Complying CTO Granted 

66 M/s Saleem Chicken, Pari Sadakpur, Delhi Sahasapur Road,

Loni, Ghaziabad- 201102

Complying CTO Granted 
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Sr. No Party Name Complying Status Remarks

67 M/s SKY garden café & Restaurant, Shubh aarambh foods and

caterers, First floor, MS- 20 and ms-23, sector-12, Mirzapur,

Ghaziabad Nagar Nigam Zone-6, Ghaziabad-201009

Complying CTO Granted 

68 M/s S R Hotel Delhi Meerut Road Near Hanuman Mandir, Asalat

Nagar, Muradnagar, Ghaziabad - 201006

Complying CTO Granted 

69 Hotel Golden Tulip C-5, Sector – 18, Vasundhara, Ghaziabad. Complying CTO Granted 

70 M/s Silver Spoon C-7, Sector – 18, Ghaziabad Complying CTO Granted 

71 Hotel R.K. Residency, 2159, opp. Awas Vikas Complex, Sector

16A, Vasundhara, Ghaziabad  

Complying CTO Granted 

72 M/s Hollywood Dreams, Sector – 4, Vaishali, Ghaziabad Complying CTO Granted 

73 M/s Hotel Banana Tree (ANGEL PROMOTERS PRIVATE

LIMITED), 14/2 14/2A 14/18 14/19 And 14/19 Site-IV

Sahibabad, GHAZIABAD.

Complying CTO Granted 

74 M/s Signature Global Mall (SARVPRIYA SECURITIES PVT

LTD), Plot No. -6, Sector – 3, Vaishali, Ghaziabad 

Complying CTO Granted 

75 Hotel Mukut Regency, CC-1, Sector – 13, Vasundhara,

Ghaziabad

Complying CTO Granted 

76 Hotel Vintage Banquet, CP-5, Sector – 9, Vasundhara, Ghaziabad Complying CTO Granted 

77 Galaxy Mall (MADHUVAN PROPERTIES PRIVATE LIMITED

GALAXY MULTIPLEX AND SHOPPING MALL), 64/5, Site–4

Sahibabad, Ghaziabad.

Complying CTO Granted 

78 HOTEL SUNSHINE PARK (A UNIT ADITYARAJ FOODS

AND ENTERTAINMENT PVT LTD), D-1, Chander Nagar

Ghaziabad.

Complying CTO Granted 

79 MPS BUILDERS (CLARK INN GUEST HOUSE), 41,

Kaushambi, Ghaziabad.

Complying CTO Granted 

80 VAISHALI HOTELS AND RESORTS, 339A, Sector – 4,

Vaishali, Ghaziabad. 

Complying CTO Granted 

81 CCPL DEVELOPERS PVT LTD (EDM MALL), plot–1,

Kaushambi, Ghaziabad.

Complying CTO Granted 

82 Ansal Plaza, Sector-1, Vaishali, Ghaziabad. Complying CTO Granted 

83 M/s Jaipuria Mall Ahinsa khand–1, Indirapuram, Ghaziabad.  Complying CTO Granted 

84 M/s Hotel Crystal Palace 2163, sector 16A, Vasundhara,

Ghaziabad.  

Complying CTO Granted 
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